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Appeal No. 52/2020 \ U\:b

In
Sanjay Kumar Sharma Applicant
VERSES
Ministry of Environment, Forest &
Climate Change & Ors.
Respondent(s)

Pointwise report

PointwiseTeport in the regarding above appeal number 52/2020 (IA number 3606/2020) is following-

1 - No comments are required till point number 01-04.

5- The way the statement of para number 05 is described is not acceptable. Prior to the mining operations
being carried out by the lessee, all the formalities related to environment were legally completed to
register the mining lease and conduct the mining operations. The mining operations have been conducted
by the lease holder only after completion of all the necessary formalities. geo coordinates were also
obtained tg.complete the formalities. Geo Coordinates is given below in environmental clearance , joint
demarcation report and mining lease registry-

| Name of Pillars Latitude Longitude
A- 28°7'7.53" N 78°28'0.32" E
| B- 28°7'13.41" N 78°28'4.12" E
c- 28°7'4.92" N 78°28'18.42" E -
' D- :'280 6'58.99" N ' 78°28'14.26" E

Thus there is no error in Geo coordinate

6. The way the statement of point number 06 is described is not acceptable. The Gata number 01 Block 01
arca of Uchangaon Khadar of Tehsil Dibai is 9.879 hectares which is approved in the name of Shri
Girishchandra, Environmental clearacnce was issued by Environment Department Lucknow after all
necessary legal proceedings.

Annexure-01 Photocopy of Environmental clearance issued by Department of Environment, Lucknow.

7- The statement of point 07 is not mentioned the related in which area in Bulandshahr district and
complaint mentioned in the appeal is not yet received in the District Magistrate Office Bulandshahar.
Statement Tot accepted.

8-There is no need to comment in relation to point 08.

9- Point 9- The draft Environmental Assessment report was received at UP Pollution Control Board,
Headquarter, Lucknow for Environment clearance to conducting the public hearing at Village Uchagaon
Khadar, Tehsil Dibai, District Bulandshahr for sand mining project of river Ganga. In this regards,
Member Secretary, Uttar Pradesh Pollution Control Board, Lucknow issued the vide letter number
H26013/C-4/NOC/211/2018 dated 13/09/2018 photocopy is enclosed (Annexure-2). Subsequently, Public
hearing was held on 23/10/2018 under the Chairmanship of Additional District Magistrate (Judicial)
Bulandshahr. (Annexure-3)

The State Environment Impact Assessment Authority UP, Lucknow has grant Environment Clearence vide
letter number 459/Parya/SEIAA/4374/2020 dated 15/10/2020 to Shri Girish Chandra S/o Shri Maharaj
Singh for Block Number-01, Gata Number-01, Village Uchagaon Khadar, Tehsil-Dibai, District
Bulandshahr. (Annexure-4). According this EC, final Environment Impect Assessment Report has been
received on dated 19/02/2020.

10- The statement of point 10 is partially accepted. As far as the question of violation of the rules of
notification. dated 14/09/2006 is concerned, it is to clearfy in this regard that the according to the
Government Order number 532/55-Parya-2/2018-103(Parya) 2017 dated 23/04/ 2018 that arrangement is
given in Office Memorandum number J112002/14/2006-IA-11 (1) (1-Part) dated 29/08/20170of
MoEF&CC that the collection of the baseline data for environmental impact assessment / environmental
prenatal project can be done before submitting the application for environmental clearance or before the
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.Terms of reference (TOR) is granted by the State Level Special Assessment Committee bu.t the condition
has been 15id that the base line data and public hearing should not be more than 03 years betore the time of \V\U'\
receiving the application for acceptance of environment clearance. .

Annexure: - 5 (Government Order No. 532/55-Parya-2/2018-103(Parya) 2017 date 23 April 2018).

11. Point 11-The statement of point 11 not acceptable. This point has been answered in the above point 10
12. Point 12-Geo-coordinates related to record. No comment is required.

13. Point 13-Statement of point 13 is untrue, which is not acceptable. Letter No. 1122/Mining Section (91)
dated 23/Q7/2020, which was sent by the District Magistrate Office Bulandshahar to the Director,
Directorate of Environment, Uttar Pradesh, Lucknow. This letter was not issued in connection with the
Terms of reference (TOR) to Mr. Girish Chandra. The Terms of reference (TOR) is not issued from the
district office. .

Annexure: - 6 (District Magistrate Office letter No. 1122/Mining Section (91) dated 23/07/2020)

14 Point 14- The way the statement of point number 14 is described is not acceptable. According to the
records available in the file, the area of Gata number 02 is rakba 271.794 hectare.

15 Point 15- The way the statement of para number 15 is described is not acceptable. If here is any error in
the Khasra map, it can be corrected from the tehsil level. A letter has also been sent to the Tehsil Dibai
regardingghe process of map improvement.

16. Point 16 is related to the process of improvement in the map.

[7 Point 17- The way the statement of para number 17 is described is not acceptable. Through the District
Mag istrate's office Letter No.1122 / Mining Section (91) dated 23/07/2020, it has been clarified to the
Director, Environment Directorate, Uttar Pradesh, Lucknow that no section is overlap.

18. Point 18- Regard to point 18, the situation was completely clarified by the District Magistrate Office's
letter number-1122 / Mining Section (91) dated 23/07/2020

19. Point 19-The statement of point 19 not acceptable. This point is clearly answered in earlier points.

20. The statement of point 20 partially accepted. The geo coordinate Environmental Clearance Terms of
Reference (ToR), demarcation report and registry are given. These geo coordinates are correct, which are
as follows. -

Cordinante No.-1

Name of Pillars Latitude Longitude

A- 28°7'7.53" N 78°28'0.32" E
B- 28°7'13.41" N 78°28'4.12" E
C- - 28°7'492" N | 78°28'18.42" E
D- 28°6'58.99" N 78°28'14.26" E

The statement of the appellant is that the following coordinate has been made available by the defendant-
Cordinante No.-2

A 28°7'2.789" N 78°28'0.252" E
B 1 28°6'55.295" N [ 78°28'11.846" E
C - 128°6'49.884" N 78°28'9.249" E
D 28° 6'57.855" N 78°27'57.848" E

A letter related to the said geo coordinate-2 is available on the page number 318, on which the Mining
Officer has written that Gio Fencing has been done in PGRS Practical Laboratory of Khanij Bhawan,
Lucknow. Khasra maps are provided from over all UP on which the PGRS determines the potential
mining areas and makes available to the potential geo-coordinate related districts of the area, which the
District Mining Officer goes to on the spot and verifies the geo-co-ordinates The Geo Coordinate that are
received after verification are considered to be the right Geo Coordinate of that area. The said Geo
Coordinates has been made available for possible search, which has not heen verified on the spot. The said
Geo Coordinates was made available for exploration of potential mining area, those who have not been
verified on the spot. The said Geo Coordinates is not related to the matter in question nor has the said Geo
Coordinates been made available to anyone.

21. Point 21-The statement of point 21 not acceptable. This point is clearly answered in earlier points. The
geo coordinate given in environment clearance, demarcation report and registry is same.The different geo
coordinate, which is being stated by the appellant, it has been answered extensively in point 20.

22. The statement of point 22 is partially acceptable. Mining work is being done only after completion of
necessary [€gal proceedings zls:j:cr rules in the case. According to the order dated 05/02/2020, issued by
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—
the Secretary, Department of Mining & Geology, the proponent will get environmental clearance a}gce?
the rules and execute the deed in a period of three months. SEIAA granted the Environment clearance by
letter number 459 date 15/10/2020. Thereafter, the area was demarcated by joint team of Revenue,
Mining Department and Regional Office Ghaziabad of Tehsil on 24/11/2020, and after that the mining
lease registration was done on 28/11/2020, after which the mining work in operational.

23- The statement of point 23 is not true, which is not acceptable to be accepted. This point is clearly
answered in earlier points.

24. The statement of point 24 not acceptable. This point is clearly answered in earlier points. Mining work
is being done legally only after completion of all formalities.

25. Statement of point 25 is based on false, which is not acceptable.

26. The statement of point 26 not acceptable. This point is clearly answered in earlier points

27 The stagement of point 27 not acceptable.

28. The statement of point 28 not acceptable

29. Statement of point 29 not acceptable.

30.The statement of point 30 not acceptable. Before the lease -

Registry, other formalities related to environment was completed and only then the registry was done and
mining work has been conducted.

31.The statement of point 31 is based on wrong facts which are not acceptable.

32.The statement of point 32 is not acceptable, the formalities related to the lease were completed as per
rules and legal.

33. Statemgent of point 33 not acceptable

34.The statement of point 34 is not based on facts which are not acceptable.

35. Statement of point 35 not acceptable.Physical verification and other formalities were completed on the
spot of mining area.

36. The statement of point 36 not acceptable. This point is clearly answered in earlier points.

37. The statement of point 37 not acceptable.

38.The statement of point 38 not acceptable.

39. Point 39 is not required to comment.

40 Point 40 is not required to comment.

The said appeal is filed without any ground contrary to the facts and rules, which is revocable.

(Ajay Kumar) (Shiv Dayal Singh)
Assistant Environmental Engineer Mines Inspector
- U.P. Pollution Control Board Bulandshahar
Bulandshahar
% / i
WA By,
(‘_i‘l, S
_ Ashufosh Chauhan) (Sahdev Kumar Mishra)
= Regional Officer Additionl Disrict Magistrate (Finance & Revenue)
U.P. Pollution Control Board Bulandshahar
Bulandshahar
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State Level Environment Impact Assessment Authority, Uttar Pradesh\ W fg
e Directorate of Environment, U.P.

Vineet Khand- 1, Gomii Nagar, Lucknow - 236610
Phone : 91-522-2300 541, Fax: 91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

To,
Shri Girish Chandra,
5/o0 Shri Maharaj Singh,
R/o Lucky Compound, Devsaini Ramghat Road,
Quaris Koil, District- Aligarh, U.P-202001
Ref. No. 1.5 9. /parya/sEIAA/4374/2020 pate: /S  October, 2020

Sub: Environmental Clearance for Sand/ MerrumMining at Xhand no. 1, Gata No.1, Village Uchagzon
Khadar, Tehsil-Dibai, District-Bulandshahar, 1.P., {Lease Ares-9.897 haj.
Dear Sir,

Please refer to your application/letter dated 28-06-2018, 03-07-2018, 18-09-2018, 19-02-2020, 14-
05-2020, 31-07-2020, 21-08-2020 & 01-09-2020 addressed to the Secretary, SEAC, Directorate of
Environment, U.P., Lucknow on the subject as above, The State Level Expert Appraisal Commiftee considered
the matter in its meetings held on dated 26-08-2020 and SEIAA meeting 09-10-2020.

The SEAC observed that District Magistrate, Butandsahar has send a factual report dated 23/07/2020
in compliance of SEIAA, U.P. fetter no. 85/Parya/4374/SEIAA/2019 dated 08/06/2020 regarding complaint
letter dated 27/02/2020 of Shri Sanjay Kumar Sharma, S/o Shri Shyambabu Sharma, Village-Sujapur, Tehsil-
Shikarpur, District-Bulandshahar. .

{n the mean time Shri Sanjay Xumar Sharma has made a complaint again to Chairman and Members of SEAC
on 21/08/2020. The SEAC went through the complaint dated 27/02/2020 & 21/08/2020 and factual report
dated 23/07/2020 with other relevant documents and not found any merit in the complaint dated
23/07/2020 R 21/068/2020. Accordingly, complaint of Shri Sanjay Kumar Sharma is disposed off.

1 The environmental clearance is sought for Sand/ MorrumMining at Khand no. 1, Gata No.1, Village

Uchagaon Knadar, Tehsil-Dibai, District-Bulandshahar, U.P., (Lease Area-9.897 ha).
= 2 The terms of reference in the matter were issued by SEIAA, UP. Vide letter no.

579/Parya/SEAC/4374/2017 dated 12/12/2018.

3. The public hearing was organized on 23/10/2018 at Tehsil-Dibal, District-Bulandshahar, U.P.
4. Final EIA report submitted on19/02/2020.
5. Salient features of the project as submitted by the project proponent:

i.  On-line proposal no. SIA/UP/MIN/27950/2018 i
2 file no. Allotted by SEIAA, UP 4374
3. . Name of Proponent Mr.Girish Chandra
& Full correspondence address of proponent and Lucky Compound, DevsainiRamghat,
mobile no. QuarisKoil, Aligarh, Uttar Pradesh
Mobile No.: 9456667286
. N - £-mail 10 -
| 5. Name of Project Sand Mining Project
5 Project Location [Plot. Khsra/ Gata No.) Khand No.1, GataNo.1 ]
}. Name of River Ganga _
8. Name of Village { Uchagao.n Khadar
"9 Tehsil " Dibai -
T10 | District Bulandshahar o
{11 Name of Minor Mineral Sand -
1Z2. | Sanctioned Lease Area (in Ha.) N .h9§§E - !
, 13, | Max. & Min mRi within lease area | Highest: 179,80mRL & Lowest: 17SmRL |
I 14 Pillar Coordinates (verified by DMO) | piltars | Latitude - Longitude
(el A 12877538 [ 787280327
I N {3 iy:;: 8, |28°713.41°N 78°28'4.12"€ |
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b £ 28°7'4.92"N 78°28'18.42°F
| b 28°6'58.99"N 78°28'14.26"F
15| Total Geological Reserves 3,81,305 m’
6. | Total Mineable Reserve in LOl 98,790 m’ / annum
717, | Total Proposed Production 4,93,950 m’
18. | Proposed Production year 98,790m’/ annum
"19. | sanctioned Perlod of Mine lease 5 Years
| 20. | Production of mine/day 395 m°/day
' 21. | Method of mining Opencast Semi-mechanized
| 22. | No. of working days 250
' 23. | Working hours/ day 12 hours/day -
24, | No. of workers 40 Mannower
725 | lo. of vehiclus movement/ day S9Units
[Assumed Luading Capacity: 10 Tonnes/Unit)
26. | Typ2afland o - State Government Land
" 27. | Ultumate of Death of Mining - Z.5m
8. | Nwarest metaled razd from sile Ramghat Road, 7 km, NW
{29, | Water requirement PURPOSE KREQUIREMENT (KLD)
] Drinking 0.6 KLD
' Suppressian of 0.25KLD
| | dust
' - Plaatation 30KLD
Githers {if any) -
_' Totai 30.85 kLD
"30 | Namo of QC1 Accredited Consuliant with QCt No. and LOBUS ENVIRONMENT ENGINEERING
' aericad of validity. SERVICES
| Certificate No. NABET/EIAJ1821/1A0034,
' valid Till April 03/2021
31 AN i_iuéa non panding againtt the aroject or lang in Na
3.'y court
so. Dctails of 500m Cluster certificate verfied by Mining | Cluster certificate issued by DMO (Mining
officer | Seclion),Bulandshahr, Letter No.142, dated
{ - 27-04-2015
33. | Detzils of Lease area in approved DSR Page No. 49, Table No. 18, Sr. No. 1
: 34, | Proposed CER cost Rs. 2.67 Lakhs per annum
35| Oroposed EMP cost 5. 27 takhs |
36, | Length and breadth of Haul Road Haul Roa4 Length 2.5 km & Haul Road Width
| &m
'3_7 | No. of trees to be planted 50 Trees per Year

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time,
7. This project does not attract any of the general canditions appilcable on mining prajects specified in
EIA Notification 14/09/2CG6.
§. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile 20n2 such as hiabitat of any wild fauna.
9 There is no litigation pending in any court regarding this project.
1¢. The project proposal falls under category—1{a} of €1A Notification, 2006 (as amended).
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 26-08-
2020 on the sbove said project, the State Level Environment impact Assessment Authority meetings held on
dated 05-10-2020 has decided to grant the Environmental Clearance to the title project for collection of

98,790 m’/year is proposed lease area 9.879 ha subject to effective implementation of the following General
Conditions and specific conditions: '

General condition: 1-;:_3\ 'FSF:'*} W
N 74

-
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10,
11,
iz,
i3,

14,

15.

16,

18

19

20.

This envirenmental ciearance is subject to altotment of mining lease in favour of project proponent ))y
District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Enviranmental
Clearance as per the provisions of EIA Notification, 2006 {as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will ba displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time,

No mining shall be carried out in the safety zone of any bridge and/or embankment.

ft shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry
of Environment & Forests are strictly complied with. Water sprinklerg and other dust control majors
should be applied to take-care of dust generated during mining operation. Sprinkling of water on haul
roads to control dust will be ensured by the project proponent,

All necessary statutory clearances shall be obtained before start of mining operations. If this condition
is violated, the clearance shall be automatically deemed to have been cancelied.

Parking of vehicies should not be made on public places.

No tree-felling will be done in the leased area, except only with the permissien of Forest Department,
No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

it shall be ensured that mining operation of Sand/Morarm will not in any way disturb the, velocity and
flow pattern of the river water significantly, ‘

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO, PCB
and SEIAA within G2 months, . R
Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and
SEIAA within six months. ER
Hydro-geological study shall be carried out by a reputed organizationfinstitute within six months and
establish that mining in the said area will not adversely affect the ground water regime. The report
shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed
/anticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made so
that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and thic activity
should be completed before the start of sand mining. .

Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can
form a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelipes including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the ope;ationaf phase and submitted to
the SEIAA. e

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation t¢ _glfeiolstﬁ;z Mining Officer by furnishing the requisite
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24,

25.
26.
27,
28.
29.

30.

31

33.

34,

36,

EYR

38.

40.

|

data/information/monitoring reports. In case of any violations of stipulated conditions the District
Mining Officer wilt report to SEIAA.

The project proponent shall submit six monthly reports en the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to
the SEIAA, the District Officer and the respective Regional Office of the State Pollution Contrat Board
by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging
into water bodies the treated effiuent should conform to the standards prescribed by MoEF/CPCB.
Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his awn expenses.

Measure for prevention & contral of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total praject cost or total income whichever is
higher is to be earmarked for total lease period. Its budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. income generating measures which can
help in upliftment of poor section of society, consistent with the traditionat skills of the people shall be
identified. The programme can indude activities such as development of fodder farm, fruit bearing
orchards, free distribution of smoketess Chula ete.

Possibility for adopting nearest three viliages shail be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponents expenses shall be
subrnitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure shauld be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEJAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shali be submitted to the District mines Officer, concern Regional Officer of UPPCB and
SEIAA within 02 months,

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection} Act, 1972
from the competent authority, if applicable o this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildiife Department. For the purpose, awareness shall be created amongst
the workers about the nesting sites so that such sites, if any, are identified by the warkers during
operations of the mine for taking required safeguard measures, In this regards the safety notified zone
should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall
not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project,.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with
the State Pollution Control Board. it shall be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation.

Vehicular emissions shail be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction Iabour within the site with all necessary
mirastructure and facilities such as fuel for cou{ng. mobite toitets mohlte STP, safe drinking water,

oo .‘q,y Page 4 of 8



LN
medical health care, créche etc. {MoEF circular Dated : 22-09-2008 regarding stipulation of condition
to improve the living conditions of construction labour at site}.

42. Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adeguate training and information on safety and health aspects. Occupational health

= surveillance program of the workers should be undertaken periodically to observe any contractions
due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance ietter shall be sent hy the propanent to concerned Panchayat, Zila Parishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the propasal. The dlearance letter shall also be
put on the website of the Company by the proponent.

44. The environmental statement for each financial year eading 31st March in Form-V as is mandated to
be submitted by the project proponent te the concerned State Pollution Control Board as prescribed
under the Environment {Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company slong with the status of compliance of environmental dearance conditions
and shall also be sent to the Regional Office of the Ministry of Enviranment and Forests, Lucknow by e-
mail.

45. The green cover development/ftree plantation is 10 be done in an aréa eguivalent to 20% of the tota)
leased area either on river bank or along road side {Avenue Plantation).

46, Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area should be

= given, which would also include measure for treatment of bite of poisonous reptile/insect tike snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under
ES1 as per rule.

Specific Conditions: -

1. Directions/suggestions given during public hearing and commitment made by the project progonent
should be strictly complied.

2. The project proponent shall ebtaln the forest clearance and permission of Central and State
Government as per law under the provisions of Forest {conservation) Act, 1980 before the start of
work.

3. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

4, If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

5. At the time of operation, project proponent will comply with all the guidelines issued by

Government of india/State Govt./District Administration relsted to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be an the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakka motorable hau! road to be maintained by the project proponent.

10. A separate Environmental Management Cell with suitable qualified parsonne! shail be setup under

the control of a Senior Executive, who will report directly to the Head of the Organization.

11. Permission from the competent authority regarding evacuation route should be taken.

12, Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to

time.

13. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

14. One month monitoring report of the area for air quality, water quality, Noise fevel. Besides flora &

fauna should be examined twice a week and be submitfted within 45 days for a record.

15. Provision for cylinder to workers should be made for cooking.

16. The capacity of trucksftractor for loading pu pb s will’ be in tonnes as per Transport Department
applicable norms snd standard fixed by Uie Gu w meq

R
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17.
18,

19.

20.

21

22.

23.

24,

25.

26,

27.

29,

30.

31

32,

33.
3a.

35.

36.

37,

38

o

=
Provide suitable mask to the workers.
Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.
Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.
The project proponent shall in 2 years conduct detziled replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.
Provision for two toilets and hand pumps should be made at mining site.
Drinking water for workers would be provided by tankers,
Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.
A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
Corporate Environmental Responsibifity (CER) plan shall be prepan__:g by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notiﬁcatidn No. 22-65/2017-iA.111 dated 01/05/2018.
Health/lnsurance card, Medical claim, regular health check-up camps, facilities shali be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Enviranment along with the compliance report.
Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be consldered as one of the activity in CER.

. The excavated mining material should be carried and transported in such a way that no obstruction

to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Width of the haul read shall be more than 6§ meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production fevels shall be
decreased / stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the ecp-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection} Act, 1972 shall be obtained before commencement of
work. i

If in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incaorrect then punitive actions as per law shalt
be mitiated against the authority issving the cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period,

Project falling with-in 10 XM area of Wild Life Sanctuary is to obtain a clearance fcom National Board
Wild Life (NBWL) even if the eco-sensitive 20ne is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

in case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 25ha, but
factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
than Z5ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishmenit study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

. The mining work will be open-cast and manualfsemi-mechanized {subject to order of Hon'ble

NGT/Hon'bie Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for
mining purpose. No drilling/blasting shoutd be involved at any stage.

7
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= E.C for Sand/ MorrumMining @ D illage Uchagaon Khadas 5il-Dibe : dshahar, U.P., =

40. 1t shall be ensured that there shalt be no mining of any type within 93 m or 10% of the width which-
ever is less, shall be Jeft on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

41. The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

42. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease

3 conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be teft un-worked {Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.

43. The project proponent shall ensure that wherever deployment of fabour attracts the Mines Act, the
provision thereof shall be strictly followed.

44. The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried ocut and records maintained. For the purpose,
schedule of health examination of the warkers should be drawn and followed accordingly.

45. The critical parameters such as PM10, PM2.5, SOZ and NOx in the ambient air within the impact
rone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored {{TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)).

46. Eifective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

47. 11 should be ensured that the Ambient Air Quality parameters conform ta the norms prescribed by
the Central Poliution Control Board in this regard.

= 48. The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

44. Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer 1one for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensilive targets and frequency of monitoring should be undertaken in consultation with the State
Pallution Control Board.

= 50. Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

51. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged
for the project work. -

52. 5olid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Managemant rules.

53. Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

54. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

55. Digital processing of the entire lease area in the district using remote sensing technique should be

- done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

56. A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggastion / representation has been received while processing the proposal. The clearance letter
shalt also be put an the website of the company.

57. State Pollution Control Board shall display a copy of the dearance letter at the Regional office,

- District industry Centre and Collector’s office/Tehsildar’s Office for 30 days.

58. The project authorities shall advertise at feast in_two local newspapers widely circuiated, one of
which shall be in the vernacutar language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded envigonmental clearance and a copy
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SEIAA at hitp://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of

the Ministry located in Lucknow, CPCB, State PCR.

- 59. The MofF/SEIAA or any ather competent authority may alter/modify the above conditions or

stipulate any further condition in the interest of environment protection. y

60. Concealing factual data or submission of falseffabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearagce and attract action under the
provisions of Environment {Protection) Act, 1986.

61. Any appeal against this environmental dearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

62. Waste water from potabie use be coliected and reused for sprinkling.

63. During Lthe school opening and closing time vehicle movement will be restricted.

~ 64, A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be done from river activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be cancelled.

Any appeal against this £C shall lie with the National Green Tribunal, If preferred, within a period of
80 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1574, the Alr {Prevention & Cantrol of Pollution} Act, 1981, the
Environment (Protection] Act, 1986 and the Public Liability Insurancg Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 02 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
impiemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or

~-modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(€} dated 14/05/2006, as amended and send regular compliance reports to the

authority as prescribed in the aforesaid notification. f Fr—,-
| Bcas y

I

csennneef PATYA/SEIAA 4374 /2019 Dated: As above
Copv !or lnforrnaticn and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Enviconment, Forests & Climate Change, Govt, of india, indira
Paryavaran Bhawan, jor Bagh Road, Aligan;j, New Delhi.
Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran 8hawan, Vibhuti
Y Khand, Gomti Nagar, Lucknow.
5. District Magistrate, Bulandshahar, U.P.
Directer, Department of Geology & Mining, U.P. Lucknow.
7. Copy {or Web Master/Guard file.

-

i

a

{Ashish Tiwarl)
- Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P,

Vineet Khand- 1, Gomti Nagar, Lucknow- 226 010

Phone : 91-522-2300 541, Fax:94-522-2300 543
- E-mail : doeuplko@yahoo.com

Webzite : www.seiaaup.com

To,
Shri Girish Chandra,
S/o Shri Maharaj Singh,
R/o Lucky Compound, Devsaini Ramghat Road,
Quaris Koil, District- Aligarh, U.P-202001
. Ref. No. 1.5 .. /parya/sEi1An/a374/2020 pate: [ October, 2020

Sub: Environmental Clearance for Sand/ MorrumMining at Xhand no. 1, Gata No.1, Village Uchagaon
Khadar, Tehsil-Dibai, District-Bulandshahar, U.P., {Lease Area-3.897 ha).
Dear Sic,
Please refer to your 2pplicationfietter dated 28-06-2018, 03-07-2018, 18-09-2018, 19-02-2020, 14-
05-2020, 31-07-2020, 21-08-2020 & 01-09-2020 addressed to the Secretary, SEAC, Directorate of
Environment, U.P., Lucknow on the subject as above. The State Level Expert Appraisal Committee considered
the matter in its meetings held on dated 26-08-2020 and SEIAA meeting 09-10-2020.
The SEAC observed that District Magistrate, Bulandsahar has send a factual report dated 23/07/2020
in compliance of SEIAA, U.P. letter no. B5/Parya/4374/SE1AA/2019 dated 08/06/2020 regarding complsint
== fletter dated 27/02/2020 of Shri Sanjay Kumar Sharma, 5fo Shri Shyambabu Sharma, Village-Sujapur, Tehsil-
Shikarpur, District-Bulandshahar.
in the mean tima Shri Sanjay Kumar Sharma has made a complaint again to Chairman and Members of SEAC
on 21/08/2020. The SEAC went through the complaint dated 27/02/2020 & 21/08/2020 and factua! report
dated 23/07/2020 with other relevant documents and not found any merit in the complaint dated
2370772020 & 21/08/2020. Accerdingly, complaint of Shri Sanjay Kumar Sharma is disposed off.
1. The environmental clearance is sought for Sand/ MorrumMining at Khand no. 1, Gata No.1, Village
Uchagaon Khadar, Tehsil-Dibai, District-Bulandshahar, U.P., (Lease Area-9.897 ha).
T e 2 The terms of reference in the matter were issued by SEIAA, U.P. Vide letter no.
579/Parya/SEAC/A374/2017 dated 12/12/2018.
The public hearing was organized on 23/10/2018 at Tehsil-Dibal, District-Bulandshahar, U.P.

-

4. Final EIA report submitted on19/02/2020. -
5. Salient features of the project as submitted by the project proponent:
1. Onine proposal no. SIA/UP/MIN/27950/2018
[ 2. | File no. Alotted by SEIAA, UP 4374
_ Name of Proponent Mr.Girish Chandra
4. Full correspondence address of proponent and Lucky Compound, DevsainiRamghat,
mobile no, QuarisKoil, Aligarh, Uttar Pradesh
- Mobile No.; 9456667286 ]
L E-mail ID -
| 5. i Name of Project Sand Mining Project
6 Project Location (Plot. Khsra/ Gata No.) Khand No.1, Gata No.1
|24 Name of River Ganga
8 Name of Villzge Uchagaon khadar
g Tehsi Dibai B
| 10 District Bulandshahar
“ 1. | Name of Minor Mineral Sand -
| 12 Sanctioned Lease Area fin Ha.) | 9.887 Ha.
13, | Max. & Min mRL within lease area . | Highest: 179,80mRL & Lowest: 175mRL
14 Pillar Coordinates {verified by DMO) . Pilars | Latitude Longitude |
el A 287753 787280.32°E |
B\l -8, [ 2871341N | 7828402 |
\\‘1, o - ’-. '//,,//



General condition:

9

fragile 20m2 such as habitat of any wild fauna.

l C 28°7'4.92"N 78°28'18.42°F
3] 28°6'58.99"N 78°28'14.26"E
15 | Total Geological Reserves 3,81,305 m’
"16. | Total Mineable Reserve in LO! 98,790 m’ / annum
17. | Total Proposed Production 4,93,950 m’
| 18, Proposed Production/ year 98,790m’/ annum
19. | Sanctioned Perind of Mine lease 5 Years
- | 20. | Production of mine/day 395 m*/day
21. | Method of mining Opencast Seml-mechanized
| 22. | No. of working doys 250
23. ' Working hours/ day 12 hours/day
24. | No. of workers 40 Manoower
725, | o, of vehicles movement/ day 59Units
- | (Assumed Loading Capacity: 10 Tonnes/Unit)
26 | Type of Land - State Government Land |
=|37. | Ultin:ate oi Depth of Mining - 2.5m
' 28. | Kearest metalled roed from site Ramghat Road, 7 km, NW
| 25, | \Water requirement PURPOSE HEQUIREMENT (KLD) |
{ Drinking ’ 0.6 KLD
Suppression of 0.25KLD
. dust
" Plaatatior 30KLD
; Gthers {If any) -
_| Tota | 30.85 kLD
3¢ Name of QCI Accredited Consultant with QUINe. and | GLOBUS ENVIRONMENT ENGINEERING
- aerind of validity SERVICES
Certificate No. NABET/E!A/1821/1A0034,
- | valid 7ill April 03/2021
31 Are litigasion 153nding against the oroject ¢r lang in No
.2y £ourt - . o
s¢. | Details of S00m Cluster certificate verified by Mining | Cluster certificate issued by DMG {Mining
| officer Section),Bulandshabr, Letter No.142, dated
27-04-2015
~1{33. | Detoils of Lease area in approved DSR Page No. 49, Table No. 18, Sr.No. 1
34 Prdposed CER cost Rs. 2.67 Lakhs per annum
35. | Proposed EMP cost ?s. 27 Lakhs
36. | Lenpth ard breadth of Haul Road Haul Roa+ Length-2.5 km & Haul Road Wicth
| 6m
F_:.EE" of trees to be planted 50 Trees pet Year
6. The miuing would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.
7. This project does not attract any of the general conditions applicable on mining projects specified in
£1A Notification 14/09/2G06.
- 8. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

There is no litigation pending in any court regarding this project.

10. The project proposal falls under category-1{a) of E1A Natificatian, 2006 {25 amended),

Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 26-08-
2020 on the above said project, the State tevel Environment Impact Assessment Authority meetings held on
dated 09-10-2020 has derided to grant the Environmenta! Clearante to the title project for collection of

98,790 m*/year i+ proposed lease area 9.879 ha sub;eci to effective implementation of the following General
~=Cgnditions and specific conditions:

”PIW
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11,

12

13.

14

15.

16.

17

18.

19.

20.

21,
22,

23y

This environmental clearance Is subject to allotment of mining lease in favour of project proponent by

District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necassary under law.

Any change in mining acea, khasra numbers, entailing capacity addition with change in process ang or

mining technology, modernization and scope of working shal! again require prior Environmental

Clearance as per the provisions of EtA Notification, 2006 {as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by

competent authority along-with copy of the Environmental Clearance letter will be dispiayed on a

hoarding/board at the site. A copy of site pian will also be submitted to SEIAA within a period of 02

months.

Mining and loading shall be done anly within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

1t shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry

of Environment & Forests are strictly compiied with. Watet sprirxklers and other dust contro! ma}ors

roads 1o control dust will be ensured by the project proponent.

All necessary statutory clearances shatl be obtained befare start of mining operations. If this vondition

is violated, the clearance shall be automatically deemed to have been cancelied.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except anty with the permission of Forest Department.

No wildlife habitat will be infringed.

it shall be ensured that excavation of minor mineral does not disturb or change the underlying soil

characieristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram wilt not in any way disturb the, velocity and

flow pattern of the river water significantly.

1t shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its

nesting. A report on the same, vetted by the competent authority shall be submitted to the RQ, PCB

and SEIAA within 02 manths.

Primary survey of flara and fauna shall be carried out and data shall be submitted to the RO, PCB and

SEIAA within six months.

Hydro-geological study shall be carried out by a reputed arganization/institute within six months and

establish that mining in the said area will not adversely affect the ground water regime. The report

shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed

/anticipated, mining shall not be carried out.

Adequate protection against dust and other environmentat poltution due to mining shall be made so

that the habitations (if any) close by the lease area are not adversely affected. The status of

implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity

should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be condiicted to study economic measures which

can help in improving the quality of life of economically weaker section of society. Income generating

projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can

form a part of such program me. The project proponent shall pravide separate budget for community

development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines inciuding selection of plant

species and in consultation with the local DFQ/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be

utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmentat Audit should be annually carried out dunng the operational phase and submitted to

the SEIAA. ¢

The District Mining Officer should quarterly monitor compliance of the stipulated conditians. The

project proponent will extend full cooperation tg efbism_c‘t_‘Minipg Officer by furnishing the requisite
V) J .
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24,

26.

27.

28.

29,

30.

31

33

34,

35.

36.

37

38.

39.

40.

41

data/information/monitoring reports. In case of any violations of stipulated conditions the District
Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to
the SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board
by 1st June and 15t December every year.

A copy of the clearance lefter shall be sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging
into water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.
Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B,

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
aclivities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shail be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for tutal lease period. Its budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftment of poor section of society, consistent with the traditionat skills of the people shall be
identified. The programme can Include activities such as development of fodder farm, frult bearing
orchards, free distribution of smokeless Chula etc,

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issusnce of Environment Clearance.

The funds earmarked for environmental protection measures should be Eept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB,

Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, cancern Regional Officer of UPPCB and
SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shafl be created amongst
the workers about the nesting sites so that such sites, if any, are identified by the workers during
operations of the mine for taking required safeguard measures. In this regards the safety notified zone
should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrgunding area shall
not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.
Appropriate mitigative measures shall be taken to prevent pallution of the river in consultation with
the State Poflution Control Board. It shall be ensured that there is no leakage of oil and grease in the
river from the vehicles ysed for transportation.

Vehicular emissions shall be kept under contro! and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, miobife toilets, mobile STP, safe drinking water,

NLGP Lo }/ Page 4 of 8
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42.

43.

45,

46.

47.

48.

medical heaith care, créche etc. {MoEF circular Dated : 22-09-2008 regarding stipulation of condition
to improve the living conditions of construction labour at site}.

Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and heaith aspects, Occupational health
surveiliance program of the workers should be undertaken periodically to observe any contractions
due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parishad/
Municipa! Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the propenent.

The environmentat statement for each financlal year ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Enviranment {Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-
mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area pither on river bank or along road side {(Avanue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease ares should be
given, which would also include measure for treatment of bite of poisonous reptile/insect like snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under
ESI as per rule.

Specific Conditlons:

1. Directions/suggestions given during public hearing and commitment made by the project prapanent
should be strictly complied.

2. The project proponent shalt obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest {conservation} Act, 1980 before the start of
work.

3. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.»

4. W the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent suthority shall be obtained to use it. ;

5. At the time of operation, project proponent will comply with all the guidelines issued by

Government of india/State Govi./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green beit should be on the basis of pollution removal index,

No mining activity should be carvied out in-stream channel as per SSMMG, 2016,

Pakka motorable haul road to be maintained by the project proponent.

10. A separate Environmental Management Cell with suitable qualified personnel shall be seétup under
the contrel of a Senicr Executive, who will report directly to the Head of the Organization.

11. Permission from the competent authority regarding evacuation route should be taken.

12. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

13. Site Pit photographs should be submitted with date, time and peint-coordinate within 15 days.

14. One month monitoring report of the area for air quality, water quality, Noise level. Besides flara &
fauna should be examined twice a week and be submitted within 45 days for a record,

15. Provision for cylinder to workers should be magde: r cooking.

16. The capacity of trucks/tractor for loading pjz"p “will’be in tonnes as per Transpornt Department

0@ N

applicabte norms and standard fixed by the Goyerhme
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17.
18.

19.
20.
21.
22.
23
24,
25.

26.

27.

28.

29.
34,

I

32,

33.
34.

35,

36.

37

38.

39

Provide suitable mask to the workers. -

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. ‘

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detziled replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two teilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should he done by Bar scalping methods extraction (typically 8.3 -0.6 m or 1 - 2 ft} as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project praponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.il dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of recalpt shall bé produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may bie considered as one of the activity in CER.
The excavated mining material should be carried and transported in such @ way that nc obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishenent is completed.

The project prapanent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the pravision of Wildtife {Protection} Act, 1972 thall be obtained before commencement of
work. r

If in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period,

Project failing with-in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board
Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid pending effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016,

Geo coordinales should be verified by Oirector, DGM/District Magistrate/Regional Mining
Officer/NHAL and should be submitted to SEMAAJSEAC, Secretariat as earliest.

In ease it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and ares is less than 25ha, but
factually the distance is fess than 500 mt and the mine is located in cluster of area equal or more
than 25ha, the E.C issued will stand revoked.

The project proponent shall In 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer which shalf form the basis for
midterm review of conditians of Environmental Clearance.

The mining work will be open-cast and manualfsemi mechanized (subject to order of Hon'ble
NGT/Hon'bie Courts (s}). Heavy machine such as excavator, scooper etc. should not be employed for
mining purpose. No drilling/blasting should be ihvgj‘\g_gq.gl any stage.
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40.

41.

42,

43.

435.

46.

47,

48.

49,

50.

ChLE

52.

53,
54.

55.

56

S7.

58.

1t shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
aver is less, shail be feft on both the banks of precise area to control and avoid erosion of river bank,
The mining Is confined to extraction of sand/moram from the river bank only,

The project proponent shall undertake adeguate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding ares
shall not be affected. =

The project proponent shall adhere 10 mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be feft un-worked {Nonr mining area), distance from
the bridges etc. 1t shall be ensured that no mining shall be carvied out during the manscon season.
The project proponent shall ensure that wherever deployment of fabaur altracts the Mines Act, the
provision thereof shall be strictly followed. :

. The project proponent will provide personal protective equipment (PPE) as required, aiso provid

adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx inh the amblent air within the impact
tone shall be monitored perlodically. Further, quality of discharged water if any shall aiso be
monitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safeguard measures, such as regular water sprinkling shall be earried out in critical areas
prone te air pollution and having high levels of particulate matter such as loading and unloading
point ang all transfer points. Extensive water sprinkling shall be carried cut on haul reads.

" should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. ~

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Four ambient air quality-manitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, SO2 and NOx. tocation of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pallution Control Board.

Commen road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged
for the project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study*to be maintained and report
be submitted to Regional affice of MOEF, SEIAA, U.P. and UPPCB.

A copy of clearance tetter will be marked to concerned Panchayat / focal NGO, if any, from whom
suggestion / repeesentation has been received white processing the proposal. The clearance letter
shali also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office,
District industry Centre and Collector's office/Tehsildar's Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular fanguage of the logality concerned, within 7 days of the issue of the
tlearance letter informing that the project has Been accotded environmental clearance and a copy
of the clearance letter is available with the.$ e Poilution Control Board and also at web site of the

e
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€1

£.C. for Sand/ MorrumMining at Khand no. 1, Gata No.1, Village Uchagaon Khadar, Tehsil-Dibal, District-Bulandshahar, U,
{Lease Aren-9.897 ha).

SEIAA at htip://www.seiaaup.in and a copy of the same shall be farwarded to the Regicnal Office of
the Ministry located in Lucknow, CPCB, State PCB.

59. The MoEF/SEIAA or any other competent authority may aiter/modify the abave conditions or
stipulate any further condition in the interest of eavironment protection., ‘

60. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawaf of this ciearance and attract action under the
provisions of Environment {Protection) Act, 1986.

61. Any appeal against this environmental dearance shall lie with the Natlonal Green Tribunai, if
preferred, within a perlod of 3D days as prescribed under Section 11 of the National Environment
Appeliate Authority Act, 1997.

62. Waste water from potable use be collected and reused for sprinkling, ~

63. During the school opening and closing time vehicle movement will be restricted.

64. A width of not tess than S0 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be dane from river activities from river bank.
You shall also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be

cancelled. Also, in the event of any dispute on awnership or land use of the proposed:site, this clearance
shall automatically deem to be eancelied.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enfaorced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Ltaw
relating to the suhject matter.

- The peoject proponent will have to submit approved plans and proposals mcorpomtirtg the

conditions specified in the Environmental Clearance within 03 months of issuance of this dearance. The

SEIA/MotF reserves the right to revoke the environmental clearance, if conditions stipulated are not

implemented to the satisfaction of SEIAA/MoOEF, SEIAA may impose additional-environmental conditions or

modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(€) dated 14/09/2006, as amended and send regular compliance reports to the
authority as prestribed in the aforesaid notification.

Cnrpy for Information and necessary action to:

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Dethi.

3. Additional Director, Regiona! Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran 8hawan, Vibhuti

Khand, Gomti Nagar, Lucknow.

District Magistrate, Bulandshahar, U.P.

Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

I

oMt

{Ashish Tiwari)
Member Secretary, SEIAA
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